IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
‘ - PRINCIPAL BENCH
NEW DELHI,

OA 2392/98 .
with *

\ | x OA 2391/98, 2416/98, 2417/98
N _and OA 2415/98 °

Mew Delhi this the 16th day of August, 1999,
Hon'ble Smt,Lakshmi Swaminathan, Member (J)

0A 2392/98 , . g

In the matter of

Aljaz Ahmed

S/0 Shri Matin Ahmed,

R/O Z-A-30, I.A.R.I'.Pusa"
Chiriya Colony, New Delhi,

(By Advocate Sh.S.L.Hans )
‘ ' versug

oo Appiicant

1,The Director, o :
Indian Agriculture Reseatch Institute
(I.a.R.I.), Pusa, New Delhi, .

2.Chief Administrative Officer, (KA-IIT)

Pusa(I.A.R.I.), New Delhi,

3.Council of Scientific and Industrial
Research(C.S.I.R.) through its
Chai rman, New Delhi, o Respondents

( By Advocate 8h,V.K.Rao,learned counse}
through proxy counsel Ms,Geetanjali )

QA 2391/98

vijay Kumar Sharma

S/0 sh, Jai Bhagwan Sharma

"R/0 RZ 14,Hans Park West,

Sagarpur, New Delhi-110046

(By Advocate Shri %,L.Hans )
versus

.o Applicant

rl;The Diréctot,

Indian Agriculture Research Institute,
(I .A. ROI ..) Pusa'
New Delhi,

N "2'.Ch1ef Administrative Officer(k;-111),

s

Pusa( IvoRoIo)a N/Delhio

3.Council of Scientific &‘Industrial
Research(C;S.I.R. P ‘

through its Chairman, New Delhi,

(By Advocate Sh,V.K.Rao,leamed counse]
through proxy counsel Ms.Geetanjaly )




-2

" OA 2416/98
Satish Kumar .
S$/0 Sh.Ganga Prasad,

- R/0 1.178,Chiriya Colony, . I
I.A,R.I, Pusa, . B -

(By Advocate Shri S,L.Hans )
T ~Versus

1,The Director,

Indian Agriculture Research Institute,
(I.A.R.I.)Pnsa., New Delhi.

- 2,Chief Administrative Officer(KA-III),
Pusa(I.A.R.I s New Delhi ‘

~3.Council of Scientific and Industria)
Research(C.S,E.R,) through {ts
Chaimman, New Delhi, - . —

o Respondents

(By Advocate Sh,v.K, Rao,learned counse]
through proxy counsel Ms,Gectanjali )

QA _2417/98

Nasim Ahmad, , '
S/0 Manzoor Ahmad, .

R/0 1-3,Chiriya Colony,
I.A,R,I, New Delhi,

;o -

oo Applicant
(By Adwvocate Shri S.L.Hans )

versus
*

1,The Director, )
Indian Agriculture Research Institute,
(I.A.R.I.)Pusa, New Delhi, .

2.Chief Administrative Officer(Ka-111),
: Pusa(I,A,R,I.) New Delhi-l12,

3.Council of Scienti fic and Industrial
Reszarch(C,s,I.R.) throuzth its

Chairman, New Delhi, »s Respondents

(By Advocate Shri V,K.Rao,l=arned counsel
throush proxy Counsel Ms,Geetanjali )

0A 2415/98

Hirday Poddar, .
S/0 Sh.shivji poddar, -
R/0 I-type, Qr.No.132,

Pusa, New Delhi, " ee Applicant

'-(ay_Advocgte Shri 5 ,L.Hans )
. - Versus )
1,The Director, T i

Indian Agriculture Research Insti tute,

(I.A.-R.’I .)Pusa. _Neﬁ' Delhi. N . !

e e e e e,




L idismer e -
—

. Q_3~.
s V% Pusa(I.A.R.I.) New Delhi, S

l .

I'A ~ 3, Council of Scientific and Industrial

P . Research, (CeSeILR,)" through its _

- ‘ Chairman, New Delhi, \ : " .. o Respondents

(By Advocate Shri v,x.Reo,1earned counse)
through pmxy Counsel Ms,Geetanjali ) -

-7 ‘ | O RD E R (ORAL)

S (Hon'ble Smt, Lakshmi Swaminathan, Member (J)

: ‘ A
'~ Both counse]l agree that these 0As are in all fodgm with the

issues ang facts raised in Sattan Paswan Vs . uor through Director
, \\
-G8eneral, ICAR and otherg (oA 2243/98) decided on 23-4=99(copy placed

on record).

2, - In view of the above, these five oas ( oa 2392/98,2391/98,
2416/98,2417/98 "and OA 2415/98) are disposed of with the

~

fol iowi,ng directions;-

. A . o
‘Applicants to &fa & detaileqd reépresentations to the

- reSpondents,within-two weeks from the date of receipt of a Copy

of this order alongwith Supporting docmngnts. The respondents

shall consider the representations ang pPa8ss a reasoned ang speaking

order thereon within two months from the date of receipt of a copy

: of the resentation from each of the applicants with intimation
, O repre
to them, No order as to costs,

Let & copy of this order be placed in oa 2391798, OA 2416/93,04
S 2417/98 and 0A 2415/98)
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(Smt,Lakshmi Swaminathan) » ;’
, . ‘ Member (J) !

o 8k \ - |

b

<

e




